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IN the central AOmNISTRATIVE TRIBUNAL

PRINCIPAL BENCH NEU DELHI,

riA-587/95
in OA 351/92

Nou Delhi, dated the 9th flarch, 1995

CO Raw

Hon*ble Smt,Lakshmi Suafninathan, nomb8r(3)

Shri Karma Vesr
A-683,Sector 19-A
N0IDA(U,P.)
201301

.«• AddI^'c ant

(Present in parson )

V/s

Director Ge'^eral,
Indian Council of Apricultural Research
Cum-Sscretary to the Gov/t.of India

Indian Council of
nqricultural Research

cum Ooint Secretary to the Govt.of
India,
Department of Agricultural Research and
education, Krishi Bhauan, Neu Delhi

3, The Secretary to the Govt.of India
Department of Expenditure, Ministry of
finance, North Block, Neu Delhi,

ResponHgnts

(By Advocate Shri A.Kalia,Droxy counsel
fo" Shri V.K.Rao )

t
H
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JUDGMENT (ORAL)

/Hon*bl0 Smt, Lakshmi Suamlnathao, Member i^)J

the applicant^ B8'?/9B in OA No.351/92 has* been filed bv
/^or permission to withdraw the anplication since the

relief as prayed for in the OA ^gg already been granted.

Allo u ed.

In the circumstances, this OA is d'smissed
as withdrawn,

(La^shm^ Suam-'nathan)
Memh »r( '̂ )
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